


of 8ny shch oEcer for or on accoixnt of or in rapect 
of Ltny act, matter or thing ordered or done or pur- 
porting to have been ordered or done for the purpose 
df mdntaining or retoring order In any part of 
British India where martial law was enforced, n or 

* ' aftef the 30th of Mardh, 191Qi and before the 2 8 5  of 
August, 1919, by any such officer op persod ; provided 
that such offioer or person has acted in good faith and 
in a reasonable belief that his action was necessary for 
the said purposes ; 

1 . / 

6, Nothing in this Act shall- Savingrr,. 
(a)  apply to any sentence passed or punishment 

inflicted by or under the ordera of sny I 

Commission appointed under the Martiall , 

Law Ordinance, 1919, 
(6) be 




